HIGH COURT OF DELHI: NEW DELHI

NOTIFICATION
No. 264/Rules/DHC Dated: 02.08.2010

In exercise of the powers conferred by Section 7 of the Delhi High Court Act, 1966 (Act
26 of 1966) read with Section 3 of the Destruction of Records Act, 1917 (4 of 1917) and all other
powers enabling it in this behalf, the High Court of Delhi, with the prior approval of the Lt.
Governor of the Government of National Capital Territory of Delhi, hereby makes the following

amendments in Part C of Chapter 5 of High Court Rules & Orders, Vol. V:-

THE FOLLOWING SHALL BE INTRODUCED AS RULES 13A & 13B AFTER THE
EXISTING RULE 13 OF PART C OF CHAPTER 5 OF DELHI HIGH COURT RULES &
ORDERS VOLUME V :

“13A Time for destruction of Criminal Misc. (Main) applications under section 438/439
of the Code of Criminal Procedure — Criminal Misc. (Main) applications for bail filed
under section 438/439 of the Code of Criminal Procedure, 1973 shall be destroyed after
one year of their decision after retaining the orders of the Court, the grounds for bail and
the copy of the First Information Report.

13B Time for destruction of Caveat after it has been seized to be in force — Unless
otherwise ordered by the Court, a caveat lodged under sub-section (1) of section 148A
of the Code of Civil Procedure, 1908 shall be destroyed within a period of six months
from the date it ceases to remain in force after the expiry of ninety days from the date on
which it was lodged as a result of non-filing of application referred to in sub-section (1)
of section 148A of the Code of Civil Procedure, 1908.”

NOTE: THESE AMENDMENTS SHALL COME INTO FORCE FROM THE DATE OF
THEIR PUBLICATION IN THE GAZETTE.

BY ORDER OF THE COURT

Sd/-
(RAKESH KAPOOR)
REGISTRAR GENERAL



